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V.N, Chung » : | Applicant

OA No, 147 ,'" gl D
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Unicn of Ihi ta and Others 4 _Ee' sondents

.

Mr, Mahendra Shah : Counsel for the applicant
Mr, H.Ke Jain : Couns2l for the rezpondents
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Hont'ble Mr, Gopal rizhna, Menber (J)

Hontble Me, O,P, Shamma, Member (A)
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PER HOW'BLE MR, 0,7, SHARYA, MEVEER (A) -

n 20,3,94 s e 04 was sdmitted and an intkerin order

CA

was izzued that if the applicant iz 2ligible for considerztion
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“ The r2lizf # 1=ﬂ 1 7othe applicant by this applicstim
iz *hat the order dzted 16,232,994 =% Annesar: A=l s=ffecting a
change in ssniority of the applicsnt v ths post of 10D wmay
= bz quashed and that the action of the rezpondants in changying
the date of promction of ths applicont to the o
ultimetzly resulting in changs in his seniovity posilion from

sarial mo. 94 to serial no, 0% may be doclarsd 1lle)

1}
[uh]
ot
-
(3
W
i_.l
put]
S}

3 e have hzard the learned conssl for ths partiszs and

have gone thrmigh the records,

‘-:‘:. Eoth the counseé l Qe that the = 3.0 _1]_1!__}[, on iz C‘_l;’;’.“_‘y.‘:.‘jéd

o~ R U S a o4 B T c
S, Thz applicant's grievancz is that no Lfporouniiy 21
being hzerd fo him was grantad befors 2ffsciing ohaniz in his

of changing the dat: of his promoiion o the gpost of TT 25, Tk

ind that this conténtion 28 the applicant has zubstanca
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SEnioTity of & Govainment Servant Sannot be changsd by the
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Depavtment unilatzoally withoout affording an cpportunity of

heaving Lo the zpplicant, Tn the (circumstances of the orassnt
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such a reprasentation is made by the spplicant within ths stipu-
lated time, it shall be disposed of Ly the respondents within a
period of ong month therzafiss,

&, The learmsd counsel foi the respondents states, on
Cinstroctions from the Depsrimental wspressntative, that the
applicant!s name hes alrsady besn considersd Ly ihe DPT in viaw
of the intscim cirvection lszued an 20,2,94, Till the disposal

of the representation as referved 4o in para 5 above, and
comminication of the resul®t thersof to the applicant, his
original faniority position &t serial no, 293 shall not be

7, The QA iz disposed of accordingly with no order zs to

costs, If the ﬂpv1luuh+ is aggrisved by any decision talien by

the raspondants on his proposed representation, he shall he

.

to file a fresh application,

\} ( Lopal e isir:..a)
(A) Member (J)




